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Mm.A, No, 490 of 1997,
( 0.A, No, 363 of 4996)

Present : HON'BLE DR, B.C; SARMK, ADMINISTRATIVE MEMBER,
HON'BLE MR, D, PURKAYASTHA, JUDICIAL MEFBER,
“ Amal Kr, Roy
AVs,
Union of India % Ors, (150E0 Rly)
f’?f‘ * For spplicant : Mr, B,R, Das, Counsel leading
Dl Ao mc, B.P. Manna, Counsel, 1
_ For respondents : Mrs, B, Ray, Counsel,
o \
Heard on : 19,2,98, %Ordéred on : 19.2,98,
BROER
' B,C,.Sarma,AM,
1, This M,A, has been filed with the ﬁraYBr that the Pass
"ggq. Accounts of the applicant should be_transfefred‘to Ranaghat iﬁ
“-“ 91’ ¢ Eastern Railuay for issuance of futdrne post:Lratiirement CDMpliﬁEntarY
passes and also for issue of a direction Fo# cont inuigg the iS$uanmav
of post-retirement complimentary passes as édmiSSible to him in his
Gepacity as a Superannuated Mail Guard of the railuays.
2. We have heard the submission of tgﬁ,ld; Counsel for both the
partias.and perused records, As reQardifs;cbnd'praysr made by the
applicant/ue are of the viey that no Such di%ection is called for
o since all authorities including the executive authorities are required
Y .

to act in accordance with the rules in a Faiﬁ manner, As ragards
the first préyar made by the applicant, we direct the appropriate
erSpondent to transfer the lsave account within a period of one month

l, from he date of cokmunication of this orderias per rule,

M. A, is
.  thus disposed of without passing any order as to cg '

MEMBER (3) ; MEMBER (A)




